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the Governor is

ursuance of the provisions of clause (3) of Article 348 of the Constitution of India,
‘ 0. 4494/Labour

ublication of the following English transiation of the notification n
5..Sharam/2002, dated October 29, 2002 for general information :

Inp
Mor pleased to order the p

aboy | Employmentl2002._55
NOTIFICATION
October 29, 2002
ment/2002, 555--Sharam/2002--WHEREAS, under section 87 of the Uttar
the Uttaranchal Government may by order, make such adaptation and
modification of the law by way of repeal or amendment, as necessary or expedient; -
Anp, WHEREAS, the Uttar Pradesh Factories Rules, 1950 is ‘in'force in the State

section 86 of the Ultar Pradesh Reorganisation Act, 2000, _ by - ’
" Now, THEREFORE, in exercise of the powers conferred under section 87 of the Uttar Pradesh Reorganisation
Act, 2000 (Actno. 29 0f 2000), the Governor is pleased to direct that the Uttar Pradesh Factories Rules, 1950 °

oo ji/hall have applicability to the State of Uttaranchal subject to the provisions of the following order :--

No. 4494/Labour Employ

ty | Pradesh Reorganisation ‘Act, 2000,

nan Vi lo ‘
of Uttaranchal under

aled

sfr

e  UTTARANCHAL (UTTAR PRADESH FACTORIES RULES, 1950) ADAPTATION AND
‘ " MODIFICATION ORDER, 2002 : :

oN |

~ 1-Short title and Commencement-- . e Wen ali he

(1) This order may be called the Uttaranc es Rules, 1950) Adaptation and
 Modification Order, 2002. |

198 (2) It shall come into force at once.

2-The word “Uttar Pradesh” to be read

In the Uttar Pradesh Factories Rule

¢ readas “ttaranchal”.

hal ( Uttar Pradesh Factori

"Uttaranqhal”--

s, 1950 wherever the expression “Uttar Pradesh"” occurs, it shall be
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